NATIONAL COMPANY LAW TRIBUNAL
BENGALURU BENCH

COURT NO.1
ATTENDANCE CUM ORDER SHEET OF THE HEARING OF NATIONAL COMPANY LAW TRIBUNAL,
BENGALURU BENCH, BENGALURU, HELD ON 11.05.2018.

PRESENT: 1. Hon’ble member (J) Shri Rajeswara Rao Vittanala,
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1. Heard Shri V.B. Ravi Shankar, learned counsel for the petitioner and Shri Udaya Holla,
the learned Senior counsel for the respondents.

Therefore, the learned counsel submits that instead of initiating CIRP, which would affect the
intest of respondent company, requests sufficient time for the above purpose.

3. ShriV.B. Ravi Shanker, learned counsel for the petitioner seeks time to getinstructions
from his client on the affidavit dated 11.05.2018.

4. By considering the above facts and circumstances, post the case on 28.06.2018 for

admission.

MEMBER (J)
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